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Photographs referred in the text are placed on following 12 pages 

P1. (a) A warning against illegal mining; and (b)&(c) Trenches dug to block the sand 

extraction path(d) Inspection team standing neat the trench (c).  

P1.2: Joint Inspection Committee standing near the trench dug on the sand 

extraction road 

P2. State of Plantation and cattle pressure depicted by footmarks in the sand. 

P2.2: Decrease in green cover in Rectangle 12, 13, 14 & 15. 

 P3. Additional mining (a) in previously reported mining seen on 10-05-2022 in 

Rectangle 7 

P4. Fresh Mining excavation in about 300 sqm area and from 4 to 7 m. height 

P5. Old mines without any significant recent excavation activity 

P6. Start of operation in old mines 

P7. Plight of trees, exposed root-length exceeds 3m 
P8. Root exposure followed by digging and uprooting 
P9. State of Plantation: Heavy browsing and trampling pressure but little protection 
P10. Land-use change near village 
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P1 (part 2): Joint Inspection Committee standing near the trench dug on the sand 

  extraction road 
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Action Taken Report in OA 295/2021 in the matter of H S Khatana vs UoI &Ors 

The subject matter of the OA is illegal and indiscriminate mining activities in Rectangle no 24, 25, 
26,32,33,44 and 45 in the revenue estate of Rithoj Village in Sohna tahsil of Gurugram District. 

Rectangle no 24(min), 25(min), 26 (min),44(min) and 45(min) of revenue estate Rithoj  are under 
ownership of panchayat and are covered either under Aravalli Plantation Project or notified under 
Punjab Land Preservation Act,1900 and thus are forest land under forest conservation Act,1980 by 
virtue of Hon’ble Supreme Court order. Mining activity in the forest land is prohibited and forest 
department takes action as per law against the offenders if incidences of mining or any non-forestry 
activity happens.  

Entire area of Sohna Tahsil is notified under general section 4 of PLPA, 1900 where trees can be 
felled/cut only after permission from Divisional Forest Officer. Thus, for the felling of trees in areas 
closed under general section 4 of Punjab Land Preservation Act, 1900 permission of the forest 
department is required. Forest Department has not issued any permission of tree felling for carrying out 
or enable mining in the said land either to panchayat or mining agency. It was responsibility of land 
owning agency or the agency caring out mining to take permission from the forest department. 
However, no such permission had been taken. Forest Department takes action against the felling of 
trees in areas notified under general section 4 of PLPA as per Law. 

Forest Department remains vigilant and have issued Forest Offence Reports for any violations (Both 
felling of tree in the area as well as mining in forest area) reported. The details of Forest Offence Reports 
issued for violation reported in Rithoj Area are as under:- 

S.No FoR No. & Date Type of Offence 
(Mining in Forest Areas/ 
Felling of Trees) 

Remarks 

1 029/0496  
dt. 24.06.2019 

Lifting of Earth in PLPA area 
(1095 M2) 

PC Case in Special Environment 
Court, Faridabad (Case No. 02/20) 

2 028/0496 
Dt. 11.06.2019 

Lopping of Trees in PLPA Area CC No. 19-S/2019-20 amounting to 
1000 

3 027/0496 
Dt. 03.06.2019 

Lopping of Trees in PLPA Area CC No. 18-S/2019-20 amounting to 
1000 

4 32/0496 
dt.5.07.2019 

Violations on Forest Land 
(18 acre)  

PC Case in Special Environment 
Court, Faridabad (Case No. 32/2020) 

5 22/0497 
dt.23.08.2019 

Lifting of Earth in PLPA area 
(200 M2) 

PC Case in Special Environment 
Court, Faridabad (Case No. 19/2020) 

6 053/0496 
dt.17.5.2021 

Lifting of Earth in PLPA area 
(600 M2) 

FoR compounded(Rs 3 lakh) on 
09.07.2021 

7 057 /0496 
dt.24.08.2021 

Encroachment  (30904 M2) 
Tree Felling (05 Nos), 

PC Case in Special Environment 
Court, Faridabad (Case No. 30/2022) 

8 021/501 
Dt. 03.01.2023  

Lifting of Earth in PLPA area; 
Tree felling (05 nos.) 

PC case will be filed in Special 
Environment Court 

Copies of FoRs are annexed as Annexure 1. 
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For the assessment of extent of mining  in forest areas or extent of loss of green cover in the area of said 
rectangle numbers, a time series analysis based on the satellite images as available on the “Google 
Earth” web portal has been carried out. The satellite images are annexed as Annexure 2. The satellite 
imagery does indicate mining and tree felling instances. The incidences of illegal mining as well as tree 
felling which may occur are acted upon by the Department as per law. 

Measure adopted to check illegal mining and tree felling in Rithoj area 

• These Khasra No. being in close proximity to village are prone to lifting of sand/soil by villagers.  
• Instructions have been issued to beat guard to keep the constant vigil in the area. 
• Restoration plan of the land through plantation is attached with this as annexure 3.   

• A Display Board has been erected with warning that the tree felling/mining in the forest area is 
prohibited and offenders are liable to be punished as per Law. 

• Public announcement in the village has been made to make the people aware with applicable 
law relating to mining and tree felling. 

 
 
Deputy Conservator of Forests 
Gurugram 
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Timeline Analysis of Mining in Rectangle No  31, 32,33,43,44,&45 out of which Rectangle 31(min), 44 (min) and 45(min) are under PLPA/Aravali Planatiaon 

June, 2016 
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May, 2017 

 

 

 

 

 

36

120



August, 2017 
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June, 2018 
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May, 2019 
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May, 2020 
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March, 2021 

 

 

 

 

 

 

41

125



March, 2022 
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Timeline Analysis of Mining in Rectangle No  24, 25 and 26out of which Rectangle 24(min), 25 (min) and 26(min) are under PLPA/Aravali Planatiaon 

June, 2016 
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May, 2017 
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August, 2017 
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June, 2018 
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May, 2019 
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May, 2020 
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March, 2021 
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March, 2022 
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                             Annexure-3   

 

Restoration of forest land 

Introduction: - The land is in revenue estate of village Rithoj having ownership 

of panchayat. The land has around 3.5Ha. vacant space in Mustil no. 9 kila no. 

2&10, Mustil no. 10 Kila no. 11 &12, Mustil no.11 Kila no. 22&23, Mustil no. 

18 Kila no. 15, 18/1, 23/2, 24, 25 and Mustil no. 25 Kila no. 8/2, 1, 1/2, 9/1, 9/2 

where plantation could be taken up. The land has very high anthropogenic 

pressure and is prone to sand mining. For the successful plantation, it would 

require treatment of soil, plantations of native species, special provisions of 

protection and maintenance of plants for at least three years.   

 

Type of soil and land conditions: -The land in question is in ownership of 

panchayat which has sandy soil. The soil over the land in question is such type 

that is made up of a high percentage of sand particles and has a low percentage 

of silt and clay. It is nutrient poor, and it is difficult to grow any vegetation 

without proper management and soil amendment.  

 

Essential prerequisite for plantation to be successful: - Reforestation and 

rehabilitation of degraded areas in sandy soil areas will be done through 

plantation of appropriate tree species which are native to the area. Trees with deep 

root systems such as Ailanthus and Acacia, are well-suited to sandy soils and can 

help to stabilize the soil and prevent erosion. 

Before planting, the soil would be prepared by removing any invasive plant 

species and adding organic matter, such as compost or leaf litter, to help improve 

the soil structure and fertility. Additionally, appropriate irrigation and nutrient 

management practices would be implemented to ensure the survival and growth 

of the planted trees. It would also be necessary to protect the young trees from 
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herbivores and other threats, such as fire, until they are established and can 

withstand these pressures on their own. 

Season in which plantation activity to be done: - The monsoon season is 

generally considered best time for planting trees in many regions. During the 

monsoon season, there is usually an abundance of rainfall, which provides 

sufficient water for the plants/saplings to establish their roots and begin growing. 

The soil would also be moist and easier to work with, making it easier to prepare 

the site for planting. 

 

Details of plantation: - 

 

 On the abovementioned land plantation of Native Species will be taken up 

during coming plantation season which is July/August. July is more 

conducive for plantation activities in comparison to Feb/March as 

explained in earlier paragraph.  

 Sandy soil have low level of nutrients and poor water holding capacity. 

Organic manures such as compost, green manure, and well-rotted animal 

manure will be used to improve soil fertility, and which could support plant 

growth. A 2–3-inch layer of manure in the pits digged for the plantations 

of saplings would be added. Addition of manure in the pits will increase 

water holding capacity of soil, enhance nutrient condition of soil and will 

help establish saplings and their better growth. 

 The said land is near to village and have high levels of anthropogenic 

pressure. To ensure better growth of plants and prevent grazing wired or 

organic fenced would be used. Necessary provisions for the fencing would 

be made in the budget proposal.  

 Plantation of Native Species will be taken up during coming plantation 

season which is July/August. A provision for protection and maintenance 
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of sapling for 3 years would be made in the plan.  Budget proposal would 

be submitted to competent authority for carrying out plantation in coming 

monsoon season, having provisions for fencing and other silviculture 

operations for 3 years. 

Brief details of eco restoration is given as under :- 

a. Total area that can be restored  3.5 Ha. Approx. 

b. No. of Plants to be planted   2000 No. 

c. Native Species to be planted             Ronjh, Kheri, Tortlas, Beri, Dhak,               

Papri, Alanthus. 

d. Type of Soil      Pure Sandy (Tibba Type) near 

Aravalli Foot Hills 

e. Mode of protection of plantation   Barbed Wire Fencing and Daily 

Patrolling. 

f. Type of irrigation      By Tractor Tanker/Naturally  

g. Most favourable Plantation season    July-August 
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